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ORDERS OF THE TRIBUNAL 

IP 

Order dated 1i.2002 

Heard Shri SJehera, learned counsel 

for the applicant and Shri S.Roy, learned counsel 

appearing for the Respondents. 

Applicant, Laxman Sahoo1  joined in a 

litigation before the Jodhpur Bench of the 

Tribunal in O.A.75/88, wherein altogether 40 

láiourers claimed to have faced termination 

from Weoetern Railways on 19.1.1988, while 

working atj 	In the said O.A. the 

applicants were asked to represent their 

grievances 19y giving out details. The present 

applicant, who was one of the applicants iefore 

the 	odhpur .  Bench of this Triiunal has presen 

Athis O.A. óefore the Cuttack Bench of this  

Triiunal seeking relief *g as against the 

LLRailways. Such an O.A. is misconceived. 

The applicant should have represented,1 his 

authorities in the Weastern Railways to get 
0 ut. 

necessary relief. When pointedL in course of 

hearing, the learned counsel. for the applicant 

sought withdrawal of this O.A.656/98 in order 

to approach the authorities in the Weastern 

Railways. While granting liberty to the 

applicant to workout his remedies in the 

Western Railways, this O.A. is permitted to be 

withdrawn. The O.A. is accordingly disposed 

of. No costs. 
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